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HOUSE OF THE PEOPLE
'Thursday, 6th August, 1953

The House met at a Quarter Past Eight 
of the Clock

[M r . D b p u t y - S p e a k e r  in  the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-15 A.M.

MOTIONS FOR ADJOURNMENT
S h r i K a m i  R eddi's H u n ge r  S t r ik e

Mr. Deputy-Speaker: I have receiv
ed two adjournment motions, one from
Dr. Lanka Sundaram ^nd tbe other
from Mr. K. Subrahmanyam. I woiild
like to know briefly from the hon.
Members how this is the concern of
this Government.

Dr. Lanka Sundaram (Visakhapat*
nam); Sir, the fast unto death of Shri
Kami Reddi, who is now on death bed 
actually, on the 49th day of his fast,
arises out of an executive decision of
the Government of India to give cer
tain portions of the Bellary district to
the Mysore State as proposed in the
Bill which has been presented to the
Madras and Mysore legislatures. This
executive decision of the Government
of India has been arrived at without
properly ascertaining, in the most ap
proved fashion, either through a boun
dary commission or a plebiscite, the
wishes of the people. Related to the
second point. Mr. Deputy-Speaker, is
the fact that when Mr. Justice Wan- 
rhoo was sent out and he made certain
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recommendations on this question, they
were rejected. Then Justice Misra
went and his rec9mmendations were
imolemented executively. Finally, Sir,
hundreds of people have been arrest
ed, including the Chairman of the
Bellary Municipality. The situation
today of Mr, Kami Reddi is perilous.
Thefjp are my reasons.

Shri K. Subrahmanyam (Vizianaga- 
ram): Even Justice Misra has hinted
at the point that short of plebiscite, no
thing can solve the problem of Bellary
satififactorily or Anally. Therefore. I 
urge upon the Prime Minister to save
the precious life of Mr. Kami Reddi
and declare on the floor of the Hotise
that a plebiscite or a boundary com
mission will he appointed to go into
the Question of the disputed areas.

The Prime Minister (Shri Jawaharlal
Nehru): Sir, the simple question be
fore the House is as to whether, in view
of a gentleman undertaking a hunger
strike for a political object, a decision
of the Government of India communi
cated to this House long ago should
be upset. Now, the gentleman in ques
tion Mr. Kami Reddi. I have no doubt.
Is an estimable person and has been
moved by the best of intentions. But.
I really cannot understand how any
Member of this House can suggest that
Governmental decisions taken after as 
rareful an enquiry as possible should
he changed, varied or upset because of
an individual indulging in hunger
strike. As a matter of fact, in this 
particular matter, as “Inurh rare as 
Dossihle was taken through enquiries
by competent impartial individuals to
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[Shri Jawaharlal Nehru] 
find out what was the right course to 
adopt. It was declared and adopted.
I would commend to such of the hon. 
Members as have not read the report 
01 Justice Misra to read it to see how 
carefully he went into this question. 
Be had no prejudice in the matter; he 
had no predilection in the matter. He 
'wcent into the question and made his 
report, and Government after consi
dering had accepted it. Now, apart 
from the fact that Government think 
that their decision was absolutely cor
rect and the right one, they are still 
more convinced that no action of the 
Government is going to be allowed to 
be influenced in this way by hunger 
strikes. Otherwise—it does not matter 
what Government functions here—no 
Government will function.

In the present case, my colleague the 
Home Minister was telling me that he 
has received a large number of tele
grams. Probably. I have received 
some; but he has got a bunch of them. 
Telegrams come, in exactly what pro
portion I do not know, some urging 
one thing and the others urging the 
other thing, both sides threatening hun
ger strikes if their wishes are not ad
hered to. and they are contradictory 
wishes. Some send us telegrams or 
letters supporting Mr. Kami Reddi*s 
fast; others threaten the Government, 
‘if you give in to Mr. Kami Reddi’s fast,

, you have to deal with our fast after 
I that*. So that, politics is reduced to 

a strange level and this House becomes 
Dowerless. if I may say so, before ex
ternal happenings of this kind. I have 
great sympathy for Mr. Kami Reddi. 
1 do not wish to criticise him because 
I know he has been a good constructive 
worker in the past. It is a pity that 
a man who has done good work in the 
past and can do very good work in 
the future in the new State of Andhra 
that ift coming iu>. should associate 
himself with something which can only 
lead to bitterness on the eve of the 
formation of this Andhra State. I 
m\uht Inform the House that, not in 
my capacity as Prime Minister, but In

some other capacities. I sent a telegram 
to Mr. Kami Reddi last evening, tell
ing him frankly my opinion that what 
he was doing was very wrong, that it 
was a wrong method, that the ques
tion bf Bellary could not be re-opened 
in this way, that it would lead to 
trouble, that the quostion remained as 
it was, that I would be glad to see him 
if he wants to see me later and ask
ing him to give up his fast.

Dr. Lanka Sundaram: With your
permission, Sir, may I draw the atten- 

Hion. of the Prime Minister to the state
ment made by Mr. C. Rajagopalachari, 
on the 17th July in Madras stating that 
Bellary is one of the issues to be in
cluded in the terms of reference of 
the proposed boundary commission?

Shri Jawaharlal Nehru: Which com
mission?

Dr. Lanka Sundaram: Commission
to settle the disputed areas.

Shri Jawaharlal Nehru: The Andhra 
State Bill which would be coming up 
before this House presently, I believe, 
has some clauses about the appoint
ment of a boundary commission or 
commissions. The idea is, I believe, 
that each of the two States concern
ed, that is« the Andhra and the resi
duary State of Madras, or Andhra and 
Mysore, should appoint boundary com
missions—not so much the Government 
of India, but they should appoint boun
dary commissions— ô deal with minor 
rectifications of the border. It is up 
to the States to give such directions 
as they like to their boundary commis
sions. Anything thev agree to. we 
are completely agreeable to.

Shri B. S. Murthy (Eluru): Is it not 
a fact that Justice Misra has said that 
a plebiscite should decide these issuer? 
The Prime Minister has not been 
pleased to state why that portion of 
♦he report has not been taken into con- 
aideration while dealing with the flr- 
kas of Moka, Rupanagudi and Bellary 
Including Bellary town.
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Shri Jawaharlal Nehru: If 1 may
fay so, I do not wish t̂ o contradict the 
hon. Member. That is not exactly 
what Justice Misra has said. He has 
come to firm conclusions about cer
tain matters. He says, “If anybody 
asks how many feel this way or that, 
•only a plebiscite can give that, I can
not state precisely without counting of
heads; this is my firm conclusion.........
etc.'" He has not recommended a ple
biscite. Casually he has mentioned 
.about it.

Shrimati Sucheta Kripalani (New 
Delhi): The hon. Prime Minister just 
now said that there are certain other 
disputed areas and that all these will 
be referred to a boundary commission. 
There Js considerable feeling over this 
question of Bellary. Not that we ap
preciate a fast on political issues; I 
certainly would like to say that this 
\n not the method by which we should 
decide such Questions. But. as an 
lionest man, he has sincerely undsr- 
iaken this fast and his life is now in 
ilanger. I am sure there is also consi
derable feeling on “this point. I do not 
think there is any harm if this matter 
Ije referred to a boundary commission 
along with other Questions when you 
accept that you are going to appoint a 
tK)undary commission.

Shri Jawaharlal Nehru: The hon.
Lady Member would have realised 
that first of all, this is not a matter 
between the Government of India and 
anybody, any party or any State or 
the protagonists of any State. The 
Government of India being, I hope, 
an impartial adviser, helper, friend 
and counsellor—call it whatever you 
may like—whatever we do leaves an 
imposition on one State or the other. 
We have, therefore, sent judicial oflfl- 
cers of high standing to go into it and 
when we consider their report we 
think it is a fair report. And it has 
reference to a boundary commission. 
The boundary commissions were not In 
terms of disputes originally when we 
discus.<?ed nbout them but in terms of 
minor rectifications of the border. We 
do not at tĥ s stage want to trouble

this House with these minor points 
but to take the districts in one or the 
other as they were and then constitute 
the Andhra Province and then go in 
for greater details in the matter of 
minor rectifications. I say we have 
no hand in this as whether the dispute 
is between the Madras residuary State 
and Andhra or Andhra and Mysore, 
the parties concerned can refer any
thing they like in ‘ detail to the boun
dary commission. The House, no 
doubt, knows that after this matter of 
Andhra State is definitely settled and 
the Andhra State starts functioning, it 
is Government’s intention to consider 
the larger issue of a re-organisation of 
States, etc.. in India from all points of 
view because weiiave come to the con
clusion that piecemeal consideration of 
the subject is not right. It affects 
other parties fourth party interests; 
they cannot be separated. I.idia is an 
organic whole and however much we 
may divide it for administrattve pur
poses, as a matter of fact, each divi
sion affects some State. Therefore, if 
we consider the matter as an organic 
whole and appoint a high-powered 
commission some time later this year 
to consider this problem dispassionate
ly and to make such recommendations 
(o Government as they think fit and 
proper. Government would, no doubts 
place it before this House.

Some Hon. Members rose—
Mr. Deputy-Speaker: There must be 

an end to this. I have heard the 
views from all sides.

Shri A. K. Gopalan (Cannanore): 
Not from this side.

Mr. Deputy-Speaker: The leader
must have got up.

Shri A. K. Gopalan: The Prime Min
ister has just now referred to Kami 
Reddi's fast and. when the Prime 
Minister was referring to that, he also 
stated that there is the other side 
which is strongly opposed to Kami 
Reddi’s fast and from that we ŝ»n 
understand that there are, no doubt, 
two sections that claim a certain por
tion. Is it not necessary in that situ
ation that the Central Government
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tShri A. K. Gopalanl 
should agree to a plebiscite if both 
parties agree to it. That thd "way 
liow a solution can be found because 
the Prime Minister himself stated that 
from both sides telegrams have been 
coming about this dispute and we can
not say which side is stronger. Then. 
Is it not the duty of the Central Gov
ernment in such a situation to see that 
the other party does not suffer?

Mr. Deputy-Speaker: The hon. the
Leader of the Communist Party has 
spoken now. It is rather unfortunate 
that a hunger strike should be resort
ed to on a matter like this. Shri Kami 
Reddi is a very good worker and it 
is now the fortieth day of his fast. His 
condition is very serious. It is true 
that some sections of the Andhras may 
not be thoroughly satisfied with the 
decision but we have always held that 
iiunger strikes of this kind, however 
laudable they may be, are not consti
tutional methods of deciding the issue 
or forcing the Government to decide on 
the issue. As it was suggested, the 
matter is also coming up before the 
House and more coolly the matter may 
be discussed and if the Government 
would like to change the policy al
ready decided, there is absolutely no 
difficulty. Under those circumstances,  ̂
I may only refer to the previous ruling 
that has been given. It is tq the effect 
that if this principle is conceded, it 
can prejudice the Impartial decision 
of the Central Government. Therefore, 
while it may be proper when the mat
ter comes up before the House during 
the Andhra Bill or in any other form, 
I am afraid I will have to reluctantly 
withhold my consent to the adjourn
ment motion, because I do not feel 
that these are.constitutional methods' 
by which the hands of the Government 
or the Parliament will be forced. I am 
sorry. I am unable to give consent to 
these adjournment motions.

Mr. Deputy-Speaker: 
Lanka Sundaram.

Now, Dr.

Dr. Lanka Sundaram (Visakhapat- 
nam): May I have your permission.

Sir, to enquire from, the Prime Minis
ter whether he will be pleased to make 
a statement generally ^on foreign, 
affairs covering all the issues and re
cent developments in which India is 
interested, and that there may be a 
full dress debate thereon?

The Priime Minister (Shrd Jawahar- 
lal Nehru): The House know« that I 
welcome very much the considerations 
of the situation as it exists in the 
world todai- more especially in re
gard to matters affecting India. We' 
are having a short session this time, 
and it is a very full session̂  U may" 
not be particul'ariy easy tb find’ time. 
Nevertheless, I do' hope to find some 
time to address the House. It majr 
perhaps be longer than usual and for 
that purpose we will have a second* 
sitting. If the House will be good' 
enough to leave it to me, I would 
suggest that probably a good time for 
the debate might be in tfce third or 
fourth week of this month. I might 
make a comprehensive statement as? 
Dr. Lanka Sundaram suggested be
cause that itself becomes part of the 
debate.

Dr. Lanka Sundaram: Does it mean 
that the Prime Minister would make 
the statement first and there will be 
an interval between the statement antf 
the debate?

Shri Jawaharlal Nehru: I have no
particular desire to do that unless some 
occasion arises. But that was what 
I thought Dr. Lanka Sundaram was 
asking.

Dr. Lanka Sundaram: Yes, Sir. T
wanted to make that point clear.

Shri Jawaharlal Nehru: I shall
make a brief statement when the occa
sion arises and if possible more than 
one statement—I mean different state
ments on different subjects I am in
terested in. A comprehensive state* 
ment about the world situation be
comes a long statement.



:2:,i Collection of 6 AUGUST 1953 Statistics Bill 212

Mr. Deputy>Speaker: When a day is 
•decided on this, there will be a de
bate.

LEAVE OF ABSENCE
Mr. Deputy-Speaker: I have to in- 

lorm the hon. Members that I have 
received the following letter from Shri 
A. K. Basu: —

;*For reasons of health I have 
tc -be in Switzerland for a month 
0:- two. I would, therefore, re
quest you to be kind enough to 
obtain the leave of the House for 
my absence during the forthcom
ing Session of the House.”
Is it the pleasure of the House that 

^permission be granted to Shri A. K. 
Basu for remaining absent from all 
•meetings of the House during this 
iSession?

Leave was granted.

P A P E R S  LAID ON THE TABLE 
T a r if f  C o m m is s io n  R e po r t  o n  r e 
t e n t io n  PRICES OF T ata  S teel  and  G o v - 

e r n h b n t  R e so l u t io n  th e r e o n

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari): I
"beg to lay on the Table a copy of each 
•of the following papers under sub
jection (2) of Section 1(3 of the Tariff 
Commission Act, 1951:—

(i) Report of the Tariff Commis
sion on the fair retention 
prices of steel produced by 
the Tata Iron & Steel Co. Ltd. 
(1953);

<ii) Ministry of Commerce and In
dustry Resolution No. SC(A)-2 
(96)/52, dated 20th July, 1953 
[Placed in the Library. See 
No. IV R 159(22).]

COLLECTION OF STATISTICS BILL 
—concld.

Mr. Depnty-Speaker: The House
will resume consideration of the mo- 
:tion moved on the 5th August, viz.,

*The BiU to faciUtate the coUec- 
ition of statistics of certain kinds

relating to industries, trade and 
commerce be taken into considera
tion.”
Shri N. C. Chatterjee (Hooghly): Sir, 

on the eve of India’s Independence 
Day I ought to remind you that most 
of the foreign firms In India were ex
pecting that some concrete steps 
would be taken by the Government to 
hasten the pace of Indianisation both 
in the commercial and industrial field 
as well as in other sectors of national 
life. After all, Sir, independent India 
demanded that the country’s nationals 
should have an adequate place in all 
organisations controlling their econo
mic life and development. Indeed, we 
know that many foreign firms had 
reconciled themselves to this position 
and they promoted many of their In
dian executives to senior cadres. But. 
Sir, for some reason, some inscrutable 
reason, I must say the (Government of 
India has not been very watchful, and 
as watchful as the circumstances war
ranted. and that made the foreign firms 
feel somewhat complacent. The result 
has been that from complacency there 
has been a drift against progressive In
dianisation. And, as I gave you some 
facts, there has been a neglect of our 
nationals in foreign firms. As a con
sequence, there have been good many 
complaints against discrimination. Ul
timately, New Delhi has been energis
ed into action by the volume of com
plaints.

How far the charge of deliberate 
discrimination and victimisation is 
correct can only be realized if proper 
data and statistics are collected. The 
Government is stating In the State
ment of Objects and Reasons:

“Though Government can exert 
pressure to make certain firms sub
mit returns, it is expedient that 
Government should be armed 
with powers to compel all con
cerns (including-JVIanaging Agency 
firms) engaged In (mf trade and 
commerce with foreign countries,
(b) inter-state trade and commerce,
<c) trading firms or Corpor**




